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An Aé:t 110 amend theflmhan JI)ron and SteeL Qmmpany f(aTakmg« G)ver of:
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title and
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Managemiént) Acty 5972,

“YieReAs the *‘man“a*g'eiﬁéh'j- of the- undertilting of the Indian  Tron amd

Steel Company Limited’ Shadtvested in the: Centrab Governmerit.  for:a

imited pemod of two years 7ith effect from the 14th‘ day of July, 1972;

_Eij:';__«:'_.:-' L
ANDvrwm@gAs, ;lt 1§ equd,l,’ ,,t m the: ,pubhcmmtgrestv ,

ment, -ofi e undestaking. of tHersaid Company sheuld continue to v‘e
thénGentrdl 1Government for . ‘Y furthex 11m1tedr perlod beyond th‘

period of two years; g

Be it enacted by Parlian%;ent in the Twentyfifth Year of the
Republic of India as follows:—ﬁ‘ : :

1. (1) This Act may be called the Indian Iron and Steel Company
(Taking Over of Management) endment Act, 1974,

(2) It shall be deemed to have come into force on the 28th day of
June, 1974, :

!

2. In section 2 of the Indian Irbn and Steel Company (Taking Over of
' Management) Act, 1972 (hereinafter referred to as the principal Act),
after clause (a), the following clduse shall be inserted, namely:—

‘(aa) “Board of management” means the Board of management
constituted under section 4A;,

R
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3.1111 Section, 3 of. 'hhﬁ,principal ACt,i -
Wwords

““(4) in’ sub-section (1), for the

“two years”,
“five years” shall be substituted;

'the wor ds

SR

(i1) to sub-section (1), the foﬁlowmg proviso shall be added
namely — i

|

“Prov1ded that if. the Centr%l Government is of., .opinion that

it is expedient in the public 1nte}rest that the management of the
undertakmg ‘of the company should continue to vest in the Cen-
tral Government after the explry of the period of five years
aforesaid, it may, from time to time, issue directions for

such

-a“time, asimay :be specified in the directions; so, however, that
; the total period of such continuarice, including.the period of;five
| ' years aforesaid, shall not exceed ten years; and where any such

d1rect1on is issued, a copy thereof! :shall be laid, as soon as may
be ‘before both Houses of Parl1ament ”,

1nsented namely: —

%

| ' 4 e After section -4 of. the principal Act, the following sections. shall be

!
13

“4A. (1) There shall be a Board of management consisting of a

Chairman and not less than four and not more than fourteen other-

members

(2) The Cha1rman and the other members of the Board of man-

La,gement shall be appointed by the Central Government.and shall
“hold office -during the pleasure of that Govermnent

(3) Suéh of the members of the Board of management as::may

be specified by the Central Government as whole-tlme members may

-be-placed ‘in: -charge -of -such- functions of management .of -the -under-
v t‘akmg of the company, as may be specified byithat Gevernment.

Y@y The Chairman -and the other mempers of the Board of

"‘rnanagement shall receive from-the funds of the -undertaking 6f the

company ‘such allowances as may be prescmbnti for- attendmg any

meetmg of the Board of management,

- -4B: (1).On: the commencement of the In,difan-.ﬁ\ronrand :Steel Com-
pany (Taking Over of:Management) Amendment\Act; 1974, the :Cen-
~tral Government may, by notification in the Offigial Gazette, direct
that on and from such date as may be: spec}ﬁed Jn ‘the notrﬁcatlon the

and on behalf of the Central Government by the
“ment

(2). Subject to the other provisions of this. Act nd._ ,
t1on control and supervision of the Central Government, the Board
of management shall be entitled, notwithstanding anything contained
‘in the* Compames Act, 1956, to exercise, in relation toithe undertaking
4t the company, all the powers of the Board of D1rq§tors -of-a com-
pany (including powers to dispose of any properties or assets of the

‘10f 1956.
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-.» continuance for:such further period, not exceeding .two years at.
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company), whether such powlers are derived from the Compames Acty

1956, or from .the memorandym or artlcles of assoc1at10n of tne com-
pany or from any other sourpe

4C. (1) There shall be an Administrator, to be appornted by the
Central Government, to assist the Board of management to manage

‘the affairs of the undertakl g of the company,

) The Chairman or any other member of the Board of manage-

ment may be appointed by the Central Government as the Admlnls--
trator, »

(3) All officers and other persons employed in connection with

~ the affairs of the undertaking of the company shall be subordmate

to the Administrator. - : . . -

(4) 'I‘he Admlnlstrator shall exercise, sub1ect to the d1rect1on
control and supervision of the Board of management, such powers
and discharge such functions of mariagement in relation to the urider®

ndian Iron and Steel Company (Taking Over, ooqaer 36

taking of the company as the Central Government may specify in: this:«iii

behalf.

(5) The Administrator shall receive from the funds of the
undertaking of the company such remuneration as the . Central
Government may fix, __ . L

) 4D.. (1) The Custodian shall, on and from the date on which the
management of the undertakmg of the company is taken over by the
Board of management vacate his. ofﬁce as such; but nothmg in th1s
sub-section shall be ‘construed as prohibiting hls appomtment as a

‘member of the Board of management or.as the Administrator-,.

(2) On the Vacation of: his office, the Cnstodian «shall, - where .he
is not appointed as the; Administrator, forthwith deliver.to:the

- Administrator possession of all assets and pr0pert1es of the company

Meetings,
ete, of

the o
Board of
manage- "
ment, "

which are in his possession, custody. and control on the date imme-

diately preceding the date on which he vacates hlS office as the Cus—
todran

4E. (I) The Board of: management shall meet for the transactlon
of its business at such t1me and place as it may: th1nk it

Prov1ded that the Chas:trman may, Wheneve1 he thinks, fit and
-shall, upon the written requ1s1t10n of not less than two members call
a spec1a1 meeting, - o b s

(2) The quorum for a meetlng of the Board of management. shall

_be one- -third of its total strength (any fraction contained in that one-

th1rd be rounded off as one) or three members Whrlchever is higher.

(3) The Chalrman or 1n hlS absence, any member chosen by the

- members present from amongst themselves, shall pre51de at a meet-

ing of the Board of management
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(4) All questions which con\e up before any meeting of the Board
of management shall be decided by a majority of votes of the mem-
bers present and voting, and in\the case of an equality of votes, the
Chairman, or, in his absence, the person presiding, shall have a
second or casting vote. :

(5) All orders and’ dec1srons of the Board of management shall be
authenticated by the signature of the Chairman or any other mem-
ber authorised by the Board of management in this behalf and all

other instruments issued by the undertaking of the company shall be

authenticated with the 51gnature ‘of the Administrator or any other
officer of the undertaklng of the company authorised by the Board of
management in this behalf,

(6) The Board of manag’ementf shall regulate its own procedure,”,

5. Section 5 of the principdl Act shall be omitted.

6. In section 7 of the principal Act; in sub-section (1), for the words
“period of two years referred to in that sub-section”, the words “period
of five years referred to in that"sub- sect1on or the further perlod specified
in any directions issued under the proviso thereto” ‘shall ‘be - ‘substituted.

’i

1. In section 9 of the principal Act, for the word “Custodlan” wherever |

it occurs, the words “Administrator, Board of management or Custodian™

, shall be substltuted : 3

3

8. In section 12 of the prineipal Act, after the words “any notification,”,
the wo_rd .“direction,” shallA be inserted.

9. In section 13 of the principal Act, for the word “Custodian”, wher-
ever it occurs, the’ words “Administrator, Board of management or Cus-
todian” shall’ be ‘substituted. :

10. In section 16 of the principal Act, in sub-section (2), for olaus_e (a),
the following clause:shall be substi_tuted, namely:—— '

“(a) allowances which may be recelved by the. Chalrman and
other members of the Board of management for attendlng any meet-
ing of the Board of management;” »

11, (1) The Indian Iron and. Steel Companir (Taking Over of Manage-

" ment) Amendment Ordinance,. 1974 is hereby repealed

(2) Notw1thstand1ng such repeal, anything done any action taken, any
order made or any direction issued under the prlnc1pa1 ‘Act as amended

"by the said Ordinance shall be deemed to have beén done, taken, made
" or issued under the corresponding provisions of the prlnmpal Act as

amended by this Act.
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